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frat== favmT

9 AT 2022

To : TH-01-01/2022-05—A:, T i RO &% T (2) i Teerrt vfafedi & @ T F@ F STER,
ot & @ (1) ¥ Rl 24 (F) e wier RefeE-aet § fer TS B e aReg F 24
(<hehe) weedi & @@ grohl & @ (3) & acerl wfared) § Sfafad aiiE @ 39 GeEd il qeEn &
g W e BN % w0 R 81 % HRO Re 89 a8 3ik

Iq:, 3@ PN 3O a1 arelt 24 (Sehw) Rl B oA & wEe @ fgetie Rafee s S e
ik

aq: 3% WHE AEE Fafa-aa § s oy oiwg & g 31 S A weedl i wratat
TE.TAd. (W) A 17123/2015 (VR FafeH RN 999 399 @5 3G 9 =) F AFd § A IeaH
e & i % erediE A

3, 9 did U@ ARFEH 1951 (1951 T 43) & U 16 & STTWO #, WG Fafer mEnT
THEgRT 09 W, 2022 (JUER) H W T % &9 § Reier w2 & fg ai@ #i fer To9 % Teaue
A TS0 H W SE g A oAt % & (1) § e 3w aieg Fefea-aet @ w'
e HOT fF § I R oik IuH onf s U fAgHt Sk P U TR % SuSRt % STER, 3%
Rferal &l o/ & weeH § TS I o qRog o forg 3o groll & & (2) # 3@ Raieq &9 & ae
fafifie den 4 wew Feifa wt Ry s

U

faifea g are
T wifereRrY fFRated-a st am T & e [ &Y arira

(1) (2) (3)

AT T WTferehtil

AT T UTferahT

T 3T FEETEIE 31T ael W UTferehTi
SIS W TTfereaTd
TaTET T UTfeahrl

WINTYT 3 eFra T wrferaRTd

TgATd 31T HYT W wifererr
TIUT T UTferehT

—
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SETE S @ifesn W mfeeeTd
HETH ST 78 ST gule i mfter
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T T WTferanti
gfaren 3 Rftan 3R feryriar T wferenT<t
I W UrferanTi
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Election Department

Notification
The 9th March 2022

No. : M-1-01/2022-05—WHEREAS, the seats of 24 (Twenty four) members of the Legislative
Council of the State of Bihar, elected from 24 (Twenty four) Local Authorities’ Constituencies, specified in
column (1) of the TABLE below, as per the numbers shown in the corresponding entries in column (2) of the
TABLE, have fallen vacant, on the dates mentioned in the corresponding entries in column (3) of the TABLE;
and

WHEREAS, a biennial election has to be held for the purpose of filling the 24 (Twenty four)
vacancies so arising; and

WHEREAS, the term of office of the member(s) to be elected to the State Legislative Council from
the said Local Authorities’ Constituency shall be subject to the decision of the Hon’ble Supreme Court of India
in SLP(C) No. 17123/2015 (Election Commission of India Vs Devesh Chandra Thakur & Others);

NOW, THEREFORE, as recommended by the Election Commission of India in pursuance of Section
16 of the Representation of the People Act, 1951 (43 of 1951), the Governor of the State of Bihar is hereby
pleased to call upon each of the said Local Authorities” Constituencies, specified in column (1) of the TABLE
below, to elect the number of members, specified against that Constituency in column (2) of the said TABLE,
to the Legislative Council of the State, for the purpose of filling the above vacancies, in accordance with the
provisions of the said Act and of the rules and orders made thereunder.

TA BLE

No. of members to Date of
be elected retirement

3

Name of Local Authorities’ Constituency

@

L~
(]
~

Patna Local Authorities’
Nalanda Local Authorities’
Gaya-cum-Jahanabad-cum-Arwal Local Authorities’
Aurangabad Local Authorities’
Nawada Local Authorities’
Bhojpur-cum-Buxar Local Authorities’
Rohtas-cum-Kaimur Local Authorities’
Saran Local Authorities’
Siwan Local Authorities’
Gopalganj Local Authorities’
West Champaran Local Authorities’
East Champaran Local Authorities’
Muzaffarpur Local Authorities’
Vaishali Local Authorities’
Sitamarhi-cum-Sheohar Local Authorities’
Darbhanga Local Authorities’
Samastipur Local Authorities’
Munger-cum-Jamui-cum-Lakhisarai-cum-Sheikhpura Local
Authorities’
Begusarai-cum-Khagaria Local Authorities’
Saharsa-cum-Madhepura-cum-Supaul Local Authorities’
Bhagalpur-cum-Banka Local Authorities’
Madhubani Local Authorities’
Purnea-cum-Araria-cum-Kishanganj Local Authorities’
Katihar Local Authorities’ 1

By order and in the name of the Governor,

Mithilesh Kumar Sahu,
Joint Secretary-cum-
Joint Chief Electoral Officer, Bihar.

16.07.2021
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3T 3T I MAAT F 4RI 30 3 YRT 56 F TR F, WX Fii=rT ST TAGRT -
(37) 3% Fafe & Geiwr -
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() o dE el wd fafem g & foran s, 11 31, 2022 (FHaR)
e @ € sl
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ELECTION COMMISSION OF INDIA

NOTIFICATION
Nirvachan Sadan, Ashoka Road, New Delhi. /Dated: 09" March, 2022 Phalguna 18, 1943 (Saka)

No. 322/BR-LC-LAC/2021: - WHEREAS, the Governor of the State of Bihar has, by
notification issued under Section 16 of the Representation of the People Act, 1951 (43 of 1951) and
published in the official Gazette of the State on 09" March, 2022, been pleased to call upon each of
the Council Constituencies, specified in Column (1) of the TABLE below, to elect the number of
member(s) specified against that constituency in column (2) of the said TABLE, to the Legislative
Council of the State of Bihar:-

TABLE

Name of Local Authorities’ Constituency No. of members to Date of

be elected retirement

3

@

S~
)
~

Patna Local Authorities’
Nalanda Local Authorities’

Gaya-cum-Jahanabad-cum-Arwal Local Authorities’
Aurangabad Local Authorities’

Nawada Local Authorities’

Bhojpur-cum-Buxar Local Authorities’

Rohtas-cum-Kaimur Local Authorities’
Saran Local Authorities’

Siwan Local Authorities’

Gopalganj Local Authorities’

West Champaran Local Authorities’

East Champaran Local Authorities’
Muzaffarpur Local Authorities’

Vaishali Local Authorities’
Sitamarhi-cum-Sheohar Local Authorities’
Darbhanga Local Authorities’

Samastipur Local Authorities’
Munger-cum-Jamui-cum-Lakhisarai-cum-Sheikhpura
Local Authorities’

Begusarai-cum-Khagaria Local Authorities’

16.07.2021

U (VI (VNN VIS U JUNINY VNG VRN (NG (NG N Y [N [NV SIS US|V U

[u—




6 fagR 57T (STTHRYT), 9 AR 2022

Saharsa-cum-Madhepura-cum-Supaul Local Authorities’
Bhagalpur-cum-Banka Local Authorities’

Madhubani Local Authorities’
Purnea-cum-Araria-cum-Kishanganj Local Authorities’
Katihar Local Authorities’

U (VI (VNN [USIN) U

NOW, THEREFORE, in pursuance of Section 30 and Section 56 of the Representation of
the People Act, 1951 (43 of 1951), the Election Commission of India hereby —
(A) appoints, with respect to the said election, -

(a) the 16™ March, 2022 (Wednesday), as the last date for making nominations;

(b) the 17" March, 2022 (Thursday), as the date for the scrutiny of nominations;

(c) the 21 March, 2022 (Monday), as the last date for the withdrawal of
candidatures;

(d) the 04™ April, 2022 (Monday), as the date on which a poll shall, if necessary,
be taken; and

(e) the 11" April, 2022 (Monday), as the date before which the election shall be
completed; and

(B) fixes the hours from 08:00 am to 04:00 pm, as the hours during which the poll shall,

if necessary, be taken on the date specified above for the election.
By order,
SUMAN KUMAR DAS,
Secretary.

Jrefters, AfAaTerd eomed,
fIgR, a1 aR1 yaIfera va gfsal
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